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BEFORE THE NATIONAL GREEN TRIB UNAL,

PRINCIPAL BENCH, NEW DELHI

(Original Appli cation No . 584 of2022)

IN THE MATTER OF:

Durga Prasad Yadav & Ors.
Versus

State of Utta r Pradesh & Ors.

. .... Applicant

..... Respondents

ADDITIONAL SUBMISSIONS FILED BY THE
RESPONDENT NO.5 IPROJECT PROPONENT i.e. M IS
AMRIT BOTTLERS PVT. LTD.

MOST RESPECTFULLY SHEWETH:

1. That the Respondent No.5 IProject Proponent i.e. Mis Amrit

Bottlers Pvt. Ltd . [hereinafter referred to as the "answering

Respondent"] is a company registered under the Companies

Act, 1956 having its Registered Office at: P-18, Dobson Lane,

:N'::adhusudan Apartment, Howrah, West Bengal - 71 1 101 and

its manufacturing Unit at: Chandpur Harbans, Allahabad

Road, P.O. - Dabhasemar, District - Ayodhya, Faizabad, U.P.

- 224 133.

2. That on 14.03.2023 , the answering Respondent has already

filed its Reply and has also filed several documents along-with

the said Reply. That, thereafter, on 22.07.2023, the answ ering

Respondent has filed its Additional Reply and has again filed

several documents along-with the said Additional Reply. That

the answering Respondent craves leave & indulgence of this

Hon 'ble Trib unal that the contents of the said Reply dated

14.03.2023 and Additiona l Reply dated 22.07.2023 filed by

the answering Respondent and the documents filed along-with

the said Reply dated 14.03.2023 and the Additional Reply
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dated 22.07.2023 may be treated as part & parcel of this (§)
present Additional Submissions and the same are not repeated

herein for the sake of brevity

3. That this Hon'ble Tribunal , vide Order dated 24.07.2023, has

directed the answering Respondent to file its report on se veral

points as mentioned in the said Order dated 24.07.2023. That

in compliance to the directions issued by this Hcn 'ble

Tribunal, vide its said Order dated 24.07.2023, the answering

Respondent is filing this present Additional Submissions. That

this Hon'ble Tribunal may kindly take note of the below­

mentioned submissions made by the answering Respondent.

4. That the answenng Respondent has adequate Effluent

Treatment Plant (ETP) installed to treat the industrial effluent

as per the prescribed norms. That the ETP of the answering

Respondent consists of Bar Screen, Sump Tank, Oil & Greece

Trap, Grit Chamber, Equalization Tank (3 Nos.), Chemical

Dosing Tank, Flash Mixer, Flocculation Chamber , Primary

Clarifier, Aeration Tank (3 Nos.) , Secondary Clarifier (2

Nos.), Chlorination & De-chlorination Tank, Treated Water

Tank, Fish Pond, Carbon & Sand Filter, Sludge Drying Beds

etc . That the ETP of the answering Respondent has

Preliminary, Primary, Secondary and Tertiary stage unit

operation.

5. That the answering Respondent, being a responsible corporate

citizen, keeps a regular check by itself on the pollution control

equipments installed by it in its unit and time & again analysis

the parameters of both the treated effluent and gaseous
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emissions generated by the unit of the answering Respondent.

That the answering Respondent ensures that the quality of the

treated effluent as well as the quality of gaseous emissions of

the unit of the answering Respondent shall always remain

within the prescribed parameters, which is evident from

various test report annexed by the answering Respondent

along-with the aforesaid Reply and Additional Reply filed by

the answering Respondent before this Hon'ble Tribunal.

6. That, moreover, both the "Joint Committee Inspection Report

dated 12.12.2022" and the "Joint Committee Inspection

Report dated 20.07.2023" filed by the Joint Committees

before this Hon'ble Tribunal clearly shows that the answering

Respondent is a compliant unit and is following all the

environmental norms. That the said Joint Committee Reports

further shows that the answering Respondent is operating its

unit with all the necessary permissions, licenses , Consent to

Operate and/or No Objection Certificates (NO Cs) and the

answering Respondent is duly following all the directions

/guidelines issued time & again by the statutory authorities and

is following all the law which are necessary to operate the

industry.

7. That, moreover, on the nomination of the Central Pollution

Control Board (CPCB), the officials of the IIT Delhi have also

inspected the unit ofthe answering Respondent on 31.05.2 023.

That the recommendations made by the IIT Delhi was

communicated by the Uttar Pradesh Pollution Control Board

(UPPCB) vide its Letter dated 01.08.2023 bearing No.

H98675/C6/Sahmati Jal/58/Nirdesh/Ayodhya/ 2023. That the
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IIT Delhi has also found that the answering Respondent is (5)
complying with the discharge norm s and also is having all the

valid consents. True copy . of the Letter dated 01.08.2023

bearing No. H98675/C6/Sahmati Ja l/58/NirdeshJ

Ayodhya/2023 issued by UPPCB along-with its English

Translated copy is annexed as A nnexure: R 5/1 .

8. That, apart from the above, the answering Respondent has

obtained below-mentioned permissions, licenses, Consent to

Operate and/or No Objection Certificates (NOCs) necessary

for operating its industrial unit:

Act /Rule Status
Consent to Operate under the pro visions of Water (Prevent ion Obta ined
and Control of Pollution) Act, 1974 and Air (Prevention and
Con trol of Pollution) Act, 1981
Author ization under Hazardous and Oth er Wastes Obtained
(Management and Transboundary Movement) Rules, 20 16
Registration for Extended Producers Responsib ility unde r Obta ined
Plastic Waste Management Rules , 20 16 as amended
Authorizat ion under Uttar Pradesh Ground Water Obta ined
(Manage me nt & Regulati on) Act , 2019

True copy of the Registration Certificate for Brand Owner

dated 31.08.2022 under Rule - 13 (2) of the Plastic Waste

J'v~anagement Rules , 2016 is annexed as Annexure: R5/2.

9. That further the industri al unit of the answering Respondent

has been awarded with the below-mentioned ISO certi fication

in view of the overall compliance of law being ensured by the

answering Respondent :

ISO Certification Field of Certification Validity
ISO 9001 :20 15 Quality Manageme nt Sys tem 17.05.2 025
ISO 1400 1:2015 Env ironmen t Management System 25 .0 1.20 25
ISO 45001:2018 Safety Management Sys tem 11.03.2025
FSSC 22 K-V-5 .1 Food Sa fety Management System 04 .02 .2026
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True copies of the ISO Certificates obtained by the answering

Respondent are collectively annexed as Annexure: R5/3

(Colly).

10. That it is pertinent to mention here that in accordance with the

designated land use under Ayodhya Master Plan - 203 1,

approved vide G.O. No. 2999/8-3099/499 /2021 dated

08.12 .2022, the land use of the area where the unit of the

answering Respondent is located is categorized as "Industrial"

and as such the industrial unit of the answering Respondent is

located in an area with compatible land use. Print Out of the

land use map of the Ayodhya Master Plan - 2031 is annexed

as Annexure: R5/4.

POINT - WISE SUMISSION S:

That this Hon'ble Tribunal, vide its said Order dated 24.07.2023,

has directed the answering Respondent to files its submissions with

respect to some specific points mentioned in the said Order dated

24.07.2023. That in this regard this Hon'ble Trib unal may kindly

take note of the below-mentioned submissions

11. Para No. 6 of the Order dated 24.07.2023: That the below-

mentioned observation was made by this Hon'ble Tribunal, in

Para No .6 of its Order dated 24.07.2023:

"6. A perusal of the report reveals that the permission for

use of groundwater has been taken f or approximately 4840

KLD but industrial effluent is being generated at the rate of

j 850 KLD, which depicts that more than 50% water is being

unused and discharged in the drain s without any proper

management ofreuse ofwater or to demin eralize. "
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That in this regard, this Hon'ble Tribunal may kindly take note

of the below-mentioned submissions:

(a) That this Hon'ble Tribunal may appreciate the fact that

the answering Respondent is a food-oriented industry and

by virtue of the nature of the final products of the

answering Respondent, water is the major ingredient of

the said final products. That, therefore , major portion

[around 60% - 62%J of the abstracted ground water

becomes integral part of the final product of the

answering Respondent. That as such more than 50% of

water is not unused, as observed by this Hon' ble Tribunal

in Para No.6 of its Order dated 24.07.2023 .

(b) That as far as the figure of 1850 KLD as mentioned in the

Consolidated Consent to Operate dated 18.07.2023 is

concerned, in this regard it is submitted that this is the

maximum allowed discharge oftreated industrial effluent

and that too after the expansion of the production

capacity of the answering Respondent.

(c) That the expansion of the production capacity has been

undertaken by the answering Respondent after issuance

of the Consent to Establish and Consent to Operate,

however, till date the expanded production capacity is not

operational and the product line along-with anci llary

infrastructure are under trial testing as required prior to

regular commissioning.

(d) That the expanded production capacity of the answering

Respondent is scheduled to be operational from

February, 2024. That the answering Respondent has

drawn up a plan for installation of Reverse Osmosis

/U ltrafiltration Plant of 300 KLD capacity in tertiary
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phase of its ETP, installation and commissioning .of (:!J
which is scheduled for February, 2024 so that the treated

effluent generated by the answering Respondent after

expansion of the production capacity shall be treated as

per the prescribed norms and partially be recycled in the

process operations.

(e) That presently the average treated effluent discharge of

the answering Respondent is 654 KLD for the current

bottling season, which is well below the maximum

allowed discharge of treated industrial effluent of 1850

KLD.

(f) That, moreover, the business of the answenng

Respondent is seasonal in nature and the production

/consumption is regulated depending on the climatic

conditions. That as a general trend, the period from

August to January remains a low demand period and,

therefore, the production and resultant treated effluent

discharge also remains low during the said period.

(g) That, moreover, the answenng Respondent has

undertaken the Rain Water Harvesting Projects in

villages Makdam, Bhaigani, Sarwan, Palia, Sari,

Sindhauna, Mi1kypur, Parsawa etc and wate r

replenishment, in the year 2021, has been carr ied out by

the answering Respondent at 25 locations.

(h) That the total recharge done by the answenng

Respondent as on 30.12.2021 was 4,98,999 m' , which

much more than the required annual recharge as

prescribed by the Ground Water Department, Ministry of

Ja1 Shakti, Government of Uttar Pradesh. True copy of

the "Summary Report on Rain Water Harvesting Review
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and Verification ofReplenish Projects as ofthe exit year

2021" dated 01.02.2022 issued by Mainstay

Development Consultants is annexed as Annexure:

R5/5.

12. Point No. 7 0 ) of the Order dated 2 4.0 7.2 023 : M e th od

adopted to reuse treated effluents from ETP and not to

discharge it into the drain

(a) That as per the "Consent to Operate" under Water Act,

1974 & Air Act, 1981 issued by the UPPCB, the

answering Respondent is allowed to discharge 1850 KLD

treated industrial effluent and 45 KLD treated domestic

effluent into the Telaiya drain provided that the said

effluent is under its respective prescribed norms.

(b) That the parameters of both the treated industrial effluent

and treated domestic effluent of the answering

Respondent is well within the prescribed norms, which is

evident from various test reports and also from the jo int

committee reports. That, moreover, the quantity of both

the treated industrial effluent and treated domestic

effluent discharged by the answering Respondent is also

well within the allowed limit.

(c) That the industrial unit of the answering Respondent is

operational at the present location of Chandpur

Harvansh, Dabhasemar, Ayodhya, since year 1990 and

its treated industrial as well as domestic effluent is

discharged into the said Telaiya drain without having any

adverse effect on the water quality of the concerned area.

(d) That the prevailing situation of temporary water logging

was caused due to ongoing construction activity of the
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infrastructure project of upcoming international airport in

Ayodhya. That for the said purposes, construction and

diversion of the said Telaiya drain is being implemented

by the Irrigation Department and as per the information

received to the answering Respondent, the said project is

expected to be completed by October, 2023, after which

the temporary problem ofwater logging in the concerned

area shall be solved and smooth flow of water shall be

restored.

(e) That as far as the issue of reuse of treated effluent from

ETP is concerned, this Hon'ble Tribunal may appreciate

the fact that the answering Respondent is a food-oriented

industry and, therefore, the answering Respondent must

mandatorily abide by the "Indian Standard Code for

Hygiene Conditions for Soft Drink Manufacturing

Units". That as such the answering Respondent must

mandatorily abide by the norms prescribed by the

"Bureau ofIndian Standards for Carbonated Soft Drinks

and Packaged Drinking Water" and the final products of

the answering Respondent must mandatorily conform to

the physical, chemical and micro-biological

requirements as laid down by the said BIS.

(f) That, therefore, in view of the hygiene norms prescribed

by the said BIS, the answering Respondent cannot reuse

its treated effluent for most of the sensitive process

operations like Bottle Washing, Seal Cooling, PET

Rinse, e IP activities etc.

(g) That, however, the answering Respondent is ensunng

recovery of process water for its recycle in feasible areas

ofthe process like steam condensate, backwash recovery,
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RO reject recovery, PET Rinser recovery. That the

process wise statement of recovered used water is as

under:

Process O pera tion Recovered Water (KLD)
Steam Co nde nsate 50

Backwash Rec overy 25
RO Reject Recovery 55
PET Rinser Recovery 10

Tota l 140 KLD

13. Point No.7 (ii) of the Order dated 24.07.2023: Demineralize

water and reuse it which may include nano filtration of treated

ETP effluent and utilize it so to reduce consumption of

groundwater

That in compliance of the direction of this Hon 'ble Tribunal

for strengthening of tertiary phase of ETP by ultrafiltration to

implement reuse of treated effluent, it is submitted that the

answering Respondent has drawn up a plan for installation of

Reverse Osmosis IUltrafiltration Plant of300 KLD capacity in

tertiary phase of its ETP. That the outlet Ipermeate of the said

Reverse Osmosis IUltrafiltration Plant shall be recycle d for

process operations like Cooling Tower, Boiler Feed water etc.

That the install ation and commissioning of the said Reverse

Osmosis /Ultrafiltration Plant is scheduled for Feb, 2024 so

that the treated effluent generated by the answ ering

Respondent after expansion of the production capacity shall

be treated as per the prescribed norm s and parti ally be recycled

in the process operations.

14. Point No.7 (iii) of th e Order dated 24.07.2023: Contribution

and reexplore recharge of water by the unit in ration to

extraction of groundwater
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(a) That as per the NOC's for ground water extraction issued

by the Ground Water Department, Mini stry ofJal Shakti,

Government of Uttar Pradesh, the allowab le daily

extraction (rn ' ), allowable annual extraction (m ' ) and

required annual recharge (m' ) for the industrial unit of

the answering Respondent is as under:

Tube Allowable Daily Allowable Annual Requi red Annual
Well Extraction (nr') Extraction (rrr') Discha rge (m")

1 720 180000 ---

2 1200 300000 ---

3 1320 330000 -- -

4 1600 240000 120000
Total 4840 1050000 120000

(b) That, therefore, as per the NOC's for gro und water

extraction issued by the Ground Water Department,

Ministry of Jal Shakti , Government of Uttar Pradesh, the

answering Respondent is required for an annual recharge

of 1,20,000 rn' .

(c) That the answering Respondent has undertaken the Rain

Water Harvesting Projects in village s Makdam,

Bhaigani , Sarwan, Palia, Sari, Sindhauna, Mi lkypur,

Parsawa etc and water replenishment, in the year 2021,

has been carried out by the answering Respondent at 25

locations. That the total recharge done by the answering

Respondent as on 30.12.2021 was 4,98,999 m' , which

much more than the required annu al recharge as

prescribed by the Ground Water Department, Ministry of

Jal Shakti, Govemment of Uttar Prade sh. True copy of

the "Summary Rep ort on Rain Water Harvesting Review

and Verification ofReplenish Projects as ofthe exit year

2021 " dated 01.02.2022 issued by Mainstay

Development Consultants is already annexed as

®
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Annexure: R5/5 along-with this present Additional r-10
Submissions. ~

15. Point No.7 (iv) of the Order date d 24.07.2023: Process of

rain water harvesting done by unit in the area

(a) That the answering Respondent has installed piezometers

at 03 locations, within its premises, to monitor the depth

of the ground water. That the piezometer data shows that

the ground water level in the premises of the answering

Respondent is at a depth of 2.0 to 4.0 meters. That,

therefore, in view of the prevailing high level of ground

water within the premises of the answering Respondent,

the rain water harvesting proj ects have been undertaken

by the answering Respondent outside its premises at

more suitable locations.

(b) That the answering Respondent has implemented wide

scale measures for the ground water recharge in the

concerned area.

(c) That the answering Respondent has undertaken the Rain

Water Harvesting Projects in villages Makdam,

Bhaigani, Sarwan, Palia, Sari, Sindhauna, Milkypur,

Parsawa etc and water replenishment, in the year 2021,

has been carried out by the answering Respondent at 25

locations.

(d) That the total recharge done by the answenng

Respondent as on 30.12.2021 was 4,98,999 m' , wh ich

much more than the required annual recharge as

prescribed by the Ground Water Department, Ministry of

Jal Shakti, Government of Uttar Pradesh.
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16. Point No.7 (v) of the Order dated 24.07.2023: Number of

plantations done by the Project Proponent in the area

(a) That the answering Respondent has undertaken various

projects for plantation in nearby areas. That the

answering Respondent has identified land measuring

3000 m2 in Gosainganj, Ayodhya for undertaking general

as well as urban forestry (Miyawaki Afforestation) .

(b) That a total of 11000 plants have been planted by the

answering Respondent as general plantation and

additional 12023 plants have planted by the answering

Respondent under Miyawaki plantation thereby incurring

a total cost of Rs.6,00,000/- (Rupees Six Lakhs only).

Print-out of the Progress Report of Miyawaki Forest at

Gosainganj, Ayodhya is annexed as Annexure: R5/6.

(c) That in the year 2021 - 22, a total of 7000 plants have

been planted by the answering Respondent as general

plantation besides Miyawaki Afforestation on 150 square

meter in Hasanpur, Uttar Pradesh bearing Latitude ­

26.745823° and Longitude - 82.135546°. Photographs of

plantation done by the answering Respondent at

Hasanpur, Uttar Pradesh are collectively annexed as

Annexure: R5/7 (Colly).

17. Point No. 7 (vi) of the Order dated 24.07.202 3: Methods and

measures taken by the unit to utilize the used water for

agricultural purposes rather than discharging it into drains

having properly layout of ferti-irrigation plan

(a) That this Hon 'ble Tribunal may appreciate the fact that

unit is a complying unit with respec t to mandatory

provisions of Environmental laws.

@
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(b) That the answenng Respondent has set up adequate

infrastructure of Effluent Treatment plant, comprising of

Preliminary, Primary, Secondary and Tertiary stage unit

operations, to treat industrial effluent as per prescribed

norms prior to its discharge in drain. That likewise, the

domestic waste water is treated as per norms prior to

discharge in drain.

(c) That the answering Respondent has ensured a robust

monitoring mechanism for satisfactory operation of ETP

and STP which includes OCEMS , PTZ camera,

dedicated in-house laboratory, Environment

Management Cell etc.

(d) That in reference to the direction ofthis Hon 'ble Tribunal

related to utilization oftreated effluent for ferti-irrigation,

it is submitted that Central Pollution Control Board has

laid down "Guidelines for Utilisation ofTreated Effluent

in Irrigation". That in the said guidelines, the CPCB has

given following salient recommendations for utilisati on

oftreated effluent to achieve zero liquid discharge as well

as ferti-irrigation. The relevant guidelines are repro duced

as below for kind perusal of Hon'ble Tribunal:

(1) Adopting ZLD practices may not be feasible m

many cases in view of techno-economical reasons.

However, the industries should still to be

encouraged for recycling and reuse of waste water

as far as practicable in order to minimize the fresh

water consumption and discharge of waste water

into the environment. The treated waste water of an

industry may also be utilised for irrigation.
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(2) The possible risks of wastewater usage In

agriculture may range from changes to physico­

chemical and micro-biological properties of soils to

impact on human health.

(3) Thus, it is necessary to ensure the beneficial aspects

of this practice before application of treated

wastewater in irrigation.

(4) Meeting the prescribed norms shall not be the only

criteria for use of treated waste water in irrigation,

the requirement of water for irrigation will also be a

limiting condition.

(5) The command area for effluent uti lisation should be

as near as feasible to the industry.

(e) That this Hon 'ble Tribunal may appreciate the fact that

in view of ongoing developmental activities in the area

nearby to unit, the availability of agric ultural land in

nearby vicinity is highly scarce.

(f) That as a way ahead towards environmental

conservation, unit has drawn up a time targeted plan for

installation ofReverse Osmosis unit / Ultrafiltration plant

as directed by this Hon'ble Tribunal. The above proposed

additional tertiary treatment unit shall be operational by

February 2024 ie before commencement of upcoming

peak season of the plant and shall enable further

recycling of 300 KLD treated industrial effluent.

(g) That this Hon'ble Tribunal may appreciate that the

answering Respondent has already implemented water

recovery practice for reducing effluent load as we ll as

achieving water conservation. That unit shall also be

implementing additional tertiary treatment facility , pr ior
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to commencement of upcoming peak season, in order to

further reduce discharge of treated effluent.

(h) That this Hon 'ble Tribunal may apprec iate that the

answering Respondent has undertaken the Rain Water

Harvesting Projects in villages Makdam, Bhaigan i,

Sarwan, Palia, Sari , Sindhauna, Milkypur, Parsawa etc

and water replenishment, in the year 202 1, has been

carried out by the answering Respondent at 25 locations.

That the total recharge done by the answering

Respondent as on 30.12.2021 was 4,98,999 m', which

much more than the required annual recharge as

prescribed by the Ground Water Department, Ministry of

Jal Shakti , Government of Uttar Pradesh

18. That apart from the above, the answering Respondent has

adopted several nearby ponds and regularly maintains &

upkeep the nearby ponds for better ground water recharge.

That further the answering Respondent also regul arly conducts

programs of public awareness for Solid Waste Management.

That the latest such program was conducted by the answering

Respondent on 26.0 5.2023 at Jhunjhunwala Co llege ,

Ayodhya. Photographs of the programs of public awareness

for Solid Waste Management conducted by the answering

Respondent on 26.05.2023 at Jhunjh unwala College, Ayodhya

are collectively annexed as Annexure: R5/8 (Colly) .

19. That, moreover, under CSR activities, the answen ng

Respondent provide complete financial support to 45 ladies in

Old Age Home, namely, "Shravan Kunj " Ayodhya. That the

answering Respondent also runs 5 skill developm ent centres
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under "Women Empowerment" programs and has tie up with

a Farmer Producer Organization (FPO), namely, "Ayodhya

Handicraft" in which around 300 ladies are shareholders.

20 . That Apart from the above regular activities, the answering

Respondent donate money to poor students as well as schools

as & when required. That further the answering Respondent

have tie-ups with several religious trusts which are involved

in various religious activities like maintaining temples ,

gurudwaras etc, preform religious programs etc.

21. That from the afore-mentioned facts , it is clear that the

answering Respondent is a compliant unit and is operating its

unit with all the necessary permissions, licenses, Consent to

Operate and/or No Objection Certificates (NOCs). That the

answering Respondent is duly following all the directions

/guidelines issued time & again by the statutory authorities and

is following all the law which are necessary to operate the

industry.

22. That in the light of the submissions made by the answering

Respondent hereinabove read with submissions made in the

Reply dated 14.03.2023 and the Addit ional Reply dated

22 .07.2023 filed by the answering Respondent and also in the

light of the fact that the answering Respondent is a compliant

unit and is following all the environmental norms which is

clear from both the Joint Committee Reports dated 12.12.2022

and 20.07.2022, the said Original Application No. 584 of 2022

may be closed as far as it is concerned /related to the answering

Respondent.
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Place: NeWD~ .
Date: /q /81'")..02J

PRAYERS:

I I f .n t 1C acts and circumstances as stated above. it is therefore.

most respectfully prayed that this l lon'hIe Tribuna l may

graciously he pleased to:

(i) Dismiss the Original Application being 0. /\. No.584/2022

titled us "D/II~,<a Prasad Yadav & Drs. Vs. State of Uttar

Pradesh & 0 1'.'1. " fi led by the Applicant in as far as it is

related with the answering Respondent;

(i i) Pass such other/further order(s) as this Hon'ble Tribunal

may deem fit and proper in the facts & circum~ces of the
.' • ·.Ilars '

case ' ,- ..... I.:> -,- . ~ ./ .:!'/

~~'
-'RESPONQENT NO.5

(MIS AMRIT BOTTLitns~VT. LTD.)

Jiii
OUGH

ANUBHAV ANAND ARON, ABHI ANAND
(Advocates for the Respond en t No.S)

A-901. Ape x Golf Avenue. Sect or-I ,
Greater Na ida (West), U,P. - 201 306

~ob: 9811764256,958241 6270
Email: abhinav.legal@gmail.com
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" BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

(Original Application No. 584 of2022)

IN THE MATTER OF:
Durga Prasad Yad av & Ors. . A.. ... pplicant

Versus
State of Uttar Pradesh & O rs , Il d t. . ... . '\.cspon en s

AFFIDAV IT

on this day of

the facts of the case, as such I am competent to swear this affidavit.

I. Arjun Das Vaswani aged about 59 years Slo Sh. Khattu Mal Vaswani

working as Head - Administration with Mis Amrit Bottlers Pvt. Ltd. having

its manufacturing Unit at: Chandpur Harbans, Allahabad Road, P.O. ­

Dabhasernar, District - Ayodhya, Faizabad, U.P. - 224 133 (the Respondent

No.5 herein) do hereby solemnly affirm state as under:-

I. That I am working as Head - Administration with Mis Amrit Bottlers

Pvt. Ltd. (the Respondent No.5 herein) and I am well conversant with

Verified at

Additional Submissions and present Affidavit and the same are true

.- ~. r.~mrect to my knowledge and nothing material has bee~ealed
~~::-..If' \\ \o rs -c

there from. ~'-- 7~X,~~' .t:\~
, .~/ .~.

ct- ! r:

; 't EPO~Q1,T
'-- - ~ .

VERI FICATION: ~1Z,ll!~~~ '
~~-c.,:,

2023 that the contents of the above

. \ " ""I ~
... r:" ...~

j.. • • \II

:l ~ ., That the accompanying Additional Submissions has been drafted by

AR'1J)7V;~'''_- lI,y-~J&tlse l under my instruction and the content of the same have not
. 1885181' -= \, .• Sri ---- -

r : 'Y :I' Q~.~~ated herein for the sake of brevity and the same may kindly

. ~;i"-- '.l D~f~dn~ part and parcel of the present Affidavit.
. . It,e Conl ~' .' ,
./ ~.,\ 3. That I have read and understood the conte~! of the accompanying

. ,,~/./ e4i

, 0'
' ''': ''

.,

affidavit are true and correct to the best of my knowledge and belief No
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-Ben if,
~~ {Jlc:C1'fl mofuo,
~~" tffi:c-~ ,
~----3P-TIUTT I

~ fcp ~ 3f12IT cillc:C1# mO~lO, ~ ~" cITR-~ , ~-~ ~ 3IT1T
~ %T~ I~ B~ 11Ic'f et ~ if TWfi, fffi"q, -cwft, ~ ~ 3{'CffiI~ 'S , 4.,) 'I <:"'1

cti'"'H'i «:c: 311ft Cl>T~~ W'fc~~~~ "CllCX cfi \3C"Cl Iq 'i ~ \3 4-<14f1 crm ~~

1R~ t \Jlt fcP \J1c1 (~ Piql,<°l ~ Pi<:i=::l0l)~, 1974 ett tTm-47 cfi~ \fcti~
~ I

<ffi fcp~ Cf)T ~iRUT cRfm~ f.1<i=::lol m &RT~~ lTliT Bo ~o~oiTo ~
~ 31 .05.2023 em fcmrr 'l"<TI I f.1fIiRUT cfi~~ fi ill C1 'i '< C1 crmr 'l"<TI I

2Rf 1TItT etI 3fmlIT Bf.1+:;r '{i''«jRt cBT ~ t :-
1. Legal Aspects :

I. The unit is complying with the following discharge norms.
II. The unit is complying with having all valid consents.

\3 4~Cffi CJfltm~ B \jf<1~ cfi ~ B~~~~ cpT f.1q~ \ifIfr fcR)
vrm %:-

1. <:f6 fcp "\3Efrr~~ ~lc:C1# mofso.~~" cITR-~, ~-----3fll1urr em~
~ ~ f.1<hf WRf '{it5+iRt \J1c1 B~ -mIT em 3laRW: 3ljQIC1'i '(jPl~ilC1 fctRn \Jff4 G~lT

31 j4I61""1 3lrulIT f.1 ~~d ~ ~ "'<1\J'lT ~ cpT -00 ett \JlT{) I

\34x1Cfti~~ ~'tT B~~~ ~ fcIcRur ~ ~ 15~ $ 3RX mt j&lIC1~ em~
~ I .~ o:ITc em \3EfrT ~ \3 4'<1 Cft1 ~ q)f 31 j4 IC1 'i '{jPl ~i1 d ~ ~ "\ilR 3l~ fi C1'1 ti \ij 'i Cf)

~ ~ ~ m ~ GW B~ cfi ~ \J1c1 (~ Plql,<ol -c;ci f.1 <:i=jl 01) ~, 1974

"(f~.:m:j~ll~ c5 3RfTh:r f.1Wiljfll~ Cf)14C11~1 cBT urr<Pfr, Rr!'{i¢1 ~f \3ITl~~If[j(Cl m~~ \3Ell1T
~ q)f lWrrl

'+i q~~
C'r'"" ~--

4£llq,< °1~,

(crro- 6)
BELI£t~:- P1~R>tRsm em ¥'il~ ~ 31lq~£lCf) (f)lZ¥qlg:) !ill~ I

1. ~ ~Oq5n ~, 'S1~qCfc:~ ~ ~o~o. ~O~O~O-2, cf5 '>\"I~ ~ f.14=::l ol mt,~
~w3T\f1~~ 1

2. ~~, \3mm~ +"rPl-rr-:4::5lTTTTol ~, ~ cpT ~ 3lm"(f c5~~ fcp~ em~
f.$1 'PI 31j4101'1 ,!!f.l~'m 'lRrif I /

~ tJ1rtcRur~,
\c!rn-6)

==========================================~======================================================================

T.e /l2V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone : 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Email: info@uppcb.in - Web Site: www.uppcb.com
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fNM/5.H TPJJN5.UIT/ON @
UTTAR PRADESH POLLUTION CONTROL BOARD

Reference No . H98675/C-6/Water Consent/5 8/Direction/Ayodhya/2023

To,

MIs Amrit Bottlers Pvt. Ltd.

Chandpur Harvansh, Post - Dobhasemar,

District - Ayodhya

Dated 01-8-23

Registered

That Mis Amrit Bottlers Pvt. Ltd., Chandpur Harvansh, Post ­

Dobhasemar, District - Ayodhya hereinafter referred to as Industry. The

industry is situated at the above-mentioned site for the production of soft

drink and packaged drinking water using sugar, syrup, water, carbon di­

oxide, mango pulp, concentrate etc as raw materials, which is a company

under Section - 47 ofWater (Prevention and Control ofPollution) Act, 1974.

That the industry was inspected on 31.05.2023 by a third party MIs 1.1.T.

Delhi which was nominated by the Central Pollution Control Bo ard. At the

time of inspection the industry was found operational.

Third party has made following recommendations:­

1. Legal Aspects:

1. The unit is complying with the following discharge norms.

II. The unit is complying with having all vali d consents.

In the above mentioned circumstances, in the interest of public hea lth,

the following instructions are issued by the State Board to the industry:-

1. That the industry Mis Amrit Bottlers Pvt. Ltd., Chandpur Harvansh,

Post - Dobhasemar, District - Ayodhya shoul d ensure compliance with

the conditions imposed in the conditional water cons ent issued by the

State Board and compliance report should be regularly filed with the

board.

In relation to the above instructions, send the complete details along

with the evidence to the Board Headquarters within 15 days. Please note that
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In case the mdustry does not ensure the compliance of the above instructions

or does not provide satisfactory reply, actions against the industry will be

taken according to rules under Water (Prevention and Control of Pollution)

Act, 1974, as amended , whose complete responsibi lity will be the industry

and owner of the industry.

Sincerely

Sd/-

Chief Env ironmental Officer

(Circle - 6)

C.C . To: Sent to the undermentioned for information and necessary action

1. Sh. A.K . Vidhyarthi, Director & D.H., D.Q.M. - 2, Central Pollution
Control Board, Parivesh Bhawan, East Arjun Nagar, Delhi.

2. Sent to Regional Officer, U.P. Pollution Control Board, Ayodhya for
ensuring the comp liance of the directions issued to the industry.

Chief Environmental Offic er

(Circle - 6)

T.CI12V, Vibhuti Khand Gomti Nagar, Lucknow - 22601 0

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Emai l: info@uppcb.in - Web Site : www.uppcb.com
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UPPCB

Regn. No.

BO-31-UTI-08-AACCA4794J-22

Uttar Pradesh Pollution Control
Boar d

Building No TC-12V, Vibhuti Khand, Gomt i

Nagar, Lucknow - 22601 0, Utta r Pradesh

Date :

31/08/2022 05:27 PM

REGISTRATION CERTIFICATE FOR BRAND OWNER

(Under Rule-13(2) of the Plastic Waste Management Rules, 2016, as amended)

To,

Amrit Bottlers Pvt.ltd (Legal

Name)

(Trade Name: Amrit Bottlers

Pvt.ltd),

P-18 Dobson Lanr 7th Floor

No.A-3,Madhusudan

Apartment

Howarh,7l11 01 (W.B.)

With reference to the applicat ion dated 08/06/2 022 regarding registration as a Brand Owner, this

is to inform that your application has been processed and found in order. Now, therefore, Uttar

Pradesh Pollution Control Board is pleased to grant the registration in favour of Amrit Bottlers

Pvt. ltd, vide registered office address P-18 Dobson Lanr 7th Floor No.A-3,Madhusudan

Apartment Howarh,711 101(W.B.), as a Brand Owner, for disposal of MLP & ot her plastic waste

generated due to their products as per the EPR Action Plan given below:

1 of 3
~
) S;9"" bv.Sbri

Ajay Kumar
Sha rma
Date:

• 2022 08.31J'f r 1728:28 +05:30

491



SI. No
Financial Year 2022-23

State/UT Cat-I Cat-II Cat-III Cat-IV

1 UTTAR PRADESH 2615.0705 603.1830 99.9670 0.0000

TOTAL 2615 .0705 603 .1830 99.9670 0.0000

Grand Total 3318.2205 TPA

This certificate of registration shall be valid for a period of one year from the date of issue of the

letter unless revoked, suspended or cancelled . The Registration is granted subject to the fo llowing

terms & conditions : -

1. The Brand Owner shall fulfil the categorize EPR Targets for the year 2022-23 as specified in

the above table. For the subsequent years, EPR Target shall be calculated based on the

information provided in the Annual report, the format of which shall be spec ified by CPCB.

2. The Brand Owner shall provide certificate only from registered plastic waste processors as

evidence of fulfill ing the ir EPR obligation . The PIBO can meet the EPR obligation under a

category by providing EPR certificates from other PIBOs of the same category.

3. Exchange of EPR credit between PIBOs and Plastic Waste Processors (PWP) to be done as

per mechanism provided by CPCB.

4. The Brand Owner shall not deal with any entity not registered through on-line centra lized

portal developed by Central Pollution Control Board ..

5. The Brand Owner shall not engage in manufacture, stocking, distribution, selling of bann ed

SUP items as listed in Amendment to PWM Rules dated August 12, 2021

6. In case, it is found or determined that any PIBO registered on the on-line porta l has provided

false information or has willfully concealed information or there is any irregularity or

deviation from the conditions stipulated while obtaining registration under Extended

Producer Responsibility guidelines, then the registration of such an entity wou ld be revoked

for a one -year period after giving an opportunity to be heard . The entities whose regist rat ion

has been revoked shall not be able to register afresh fo r the period of revocation.

7. The Brand Owner should ensure compliance with provisions of the PWM Rules, 2016 , as

amended . Action, as deemed fit, including revocation of registration, closure of unit, levying

Environmental Compensation charges, shall be taken against violators of PWM Rules.

2 of 3 ~
~ Siqneo by.Shr:

Ajay Kumar
Shar ma
Date :

• 2022.083 1Jt'f r 17:28:28 +05:30
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8. Uttar Pradesh Pollution Control Board reserves the right to take such action as deemed fit

under Environment (Protection) Act, 1986 for violation of PWM Rules, 2016, as amended, if

any, by the concerned PIBO for the period prior to grant of registration.

Member Secretary

3 of 3

@
~ Siq ned by.Shri

Ajay Kumar
Sha rma
Date:
20220831

" ~. 17:28:28 +05:30

493



LRQ\ Curren I issu e da le .
Expiry date:
Certi ficate Identity number:

26 May 2022
25 January 2025
10447535

anginal approval(s) :
ISO 14001 - 26 January 20 10

Certificate of Approval

This is to certify that the Management System of:

Amrit ottlers Pvt Ltd
Village: Cha ndpur Harbans, PO - Dabha Sema r, Allahabad Road , Ayod hya, 224 133, UP, India

has been approved by LRQA to the follow ing standards:

ISO 14001:2015

Approval number(s): ISO 14001 - 0051965

The scope of this approva l is applicable to:

Manufacture of The Coca-Cola Company branded beverages.

/

Lu is Cunha

Area Operations Manager - SAMEA

Issued by: LRQA Limited

libo
UKAS

MANAGEMENT
SYSTEMS

0001

LRQA Group Limited, its affiliates and subsidiaries and their respective officers, employees or agents are, Ifl dlvioually and colle ctive ly, refer red to In this clause as 'LRQA'.
LRQA assum es no responsibility and shall not be liable to any person for any loss. damage or expens e caused Dy reliance on the Information or adv ice in this dow ment or
howsoever provided . untess that person has signed a contract wi th the relevant LRQA entity for the provrsion of this mformation or advice and in that case any respcn sibility or
!labil ity is exclusively on the terms and con di tions set out in tha t contrac t.
Issued by: LRQA Limned, 1 Trinity Park . Bickenh ill Lane. Birmingham B37 7ES. United Kingdom

Page 1 of 1
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LRQ\ Current issue date:
Expiry date :
Certificate identity number

26 May 2022
1 March 2025
10447536

Onginal approval(s ):
ISO 4500 1 - 6 February 2020

Certificate of Approval

This is to certify that the Management System of:

Amrit Bottlers Pvt Ltd
Village: Chandpur Harbans , P O - Dabha Sema r, Allahabad Road, Ayodhya, 224133, UP, India

has been approved by LRQA to the following standards:

ISO 45001 :2018

Approva l number(s): ISO 45001 - 0051966

The scop e of this appr oval is appl icable to:

Manufacture of The Coca-Cola Company branded beverages.

/

\Jil/J i )

Luis Cunha

Area Operations Manager - SAMEA

Issued by: LRQA Limited

~

(0
U KA S

MANA.GEMENT
Sf STEMS

0001

LRQA Group Limited, its affi liates and subsidianes and their respective officers, employees or agents are, individu ally and collectively. rete rreo to in this clause d S 'LRQA'
LRQA assumes no responsibility and shall not be liable to any person for any loss, damage or expense caused by reliance on the information or advice In this document or
howsoever provided, unless that pers on has signed a contrac t with the relevant LRQA enl ity for the provision of this mforrnation or advice and in that case any responsibility or
liability is exclusively on the terms and conditions set out in that contract
Issued bv: LRQA Limited , 1 Trinity Park, B.ckenhili Lane , Birmingham B37 7ES, United Kingdom

Page 1 of 1
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LRQ\ Current issue dal e :
Expiry da le:
Certificate Identity number"

25 February 2022
17 May 2025
10429928

Origin ,;:;1 approval ts) :
ISO 9001 - 18 May 2010

Certificate of Approval

This is to certify that the Man agement System of:

Amrit Bot lers Pvt td
Village: Chandpur Ha rban s, Po st:- Dabha Semar, Ayo dhya Cantt, District: - Ayod hya , 224133, UP, India

has been approved by LRQA to the following standards:

ISO 9001 :2015

App roval number(s): ISO 900 1 - 005 1971

The scop e of this approval is applicable to:

The Manufacture of The Coca Cola Compan y Branded Beverages, 1._ Carbonated Beverages in Returnable Glass Bottles and PET
Bottles, 2._Thermally Processed Ready to serve Fruit Beverages in PET Bottles and Tetra Pak Laminates3._ Packaged Drinking
Water in PET Bottles.

Luis Cunha

Area Operations Manager - SAMEA

Issued by: lloyd's Register Quality Assurance Limited

for and on behalf of: LRQA Limited

~

(0
U K A S

MANAGEMENT
SYSTEMS

000 1

LRQA Gro up Limited, its affi liates and subsidi ari es and their respecliv e officers, emplo yees or agents are, individ ually and coll ectively , referred 10 in this clause as 'LRQA '.
LRQA ass umes no respo nsibility and shall not be liable to any person for any toss I damage or ex pense caused by reliance on the mrorrnauon or advice In this document or
howsoever provided, unless that person has signed a contract with the relevant LRQA entity for Ihe provision of this information or advice and In mat case any responsibility or
liability is exclusively on the terms and conditions set ou t in thaI cont ract.
Issued by : Lloyd's Register Quality Assurance Limited , 63-64, Kalpataru Square, 6th floor, Kondivita Lane, Off Andh en-Kurla Road, Andhen (E), Mumba i, 400059 , India for and
on benaif of: LRQA Limited. 1 Tnnity Park , Bickenhill Lane , Birmingham B37 7ES. United Kingdom

Page 1 of 1
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DNV

MANAGEMENT SYSTEM
CERTIFICATE

Certifica te no..
10000340522-MSC-R vA-I ND

CO lD:
IND-1 -2080-005153

Initial certification date:
12 December 2012

Valid:
05 ~ ebruary 2023 - 04 Feb ruary 2026

This is to certify that the management system of

Amrit Bottlers Private Limited
Village: Chandpur Harbans, Post Office: Dabhasemar, District: Ayodhya - 2241 33, Uttar
Pradesh, India

has been assessed and determined to comply with the requi rements of

FOOD SAFETY SYSTEM CERTIFICATION 22000

Certifi cation scheme for food safety management systems cons isting of the following elements:
ISO 22000:2018, ISOITS 22002-1 :2009 and additiona l FSSC 22000 requirements (Version 5.1).

This certificate is applicable for the scope of:

Manufacture of carbonated beverages (non-alcoholic) in returnab le glass & PET bottles,
thermally processed ready to serve fruit beverages in PET bottles & tetra pack and
packaged drinking water in PET bottles. Category CIV

The certifica tion sys tem consists of a minimum annual audit of the food safe ty manageme nt systems and a minimum annual verification of the PRP
elements and add itional requirements as included in the scheme and applicable technical speci fication for sector PRPs. Valid ity of this certificate can
be verified in the FSSC 22000 database of certified organizations available on www.fssc22000.com .

Date of Certi fication Decision:
31 January 2023
Place and date:
Barendrecht, 31 January 2023

(j FSSC 22000
,~

~~
MGMT. SYS.
RIJ ACnL~

For the issuing office .
DNV - Bus iness As sura nce
Zw ol sew eg 1, 2994 LB Barendre c ht,
Neth erl and s

' -")

-f:DlN/~~ 3r'£)JrUlt~
Sabrin a Bi an ch ini
Management Representa tive

Lack of fulfilment of conditio ns as set out In the Certification Agreeme nl may rende r this Ce rtificate invalid.

ACCREDITED UNIT: DNV BUSiness Assurance BY , Zwolseweg 1. 2994 LB, Barendrechl , Netherlan ds - TEL: +31(0)102922689. www.dnv .com/a ssura nce
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Mainstay Development Consultants
YOUR S U ST A I N A 8 l L l T Y P A R T N E R

Sustainability
Social Development and Strateg y
Social Impact and Social Research
Water and Environment

Summary Report on Rain Water Harvesting Review and Verification

of Replenish Projects as of the exit year 2021

This is to inform yo u that , Mis Mains tay Devel op m ent Consul tants Pvt. L td ., have been retained

by Mis Am rit Bottler's Pvt Limited, Faizabad (ABPL- Faizabad) to conduct reassurance for

various Water Replenish projects .

Further to the above, this activ ity has been undertaken during the year 202 l as per the criteria

provided by Coca-Cola India and southwes t Asia Ope rati onal Unit (OU) and TCCC app licable to

Benefits Estimation of Wa ter Replenishment projects and are as per reference document is known

as "KORE document for water replenish OU-SR-035 ," During thi s exercise, conducted a detailed

rev iew of all available doc uments rela ted to project ownership, des ign documents, present efficacy

of the proje ct and current mai ntenance status, stringent quality control norms, and applicable

scientific too ls were used to arr ive at benefits estimation.

In the year 202 1, the Twenty-Five projects are assessed and were found to be reportab le

(Annexure-I), and Factsheets are presented in Annexure- Il as a separat e fi le.

C ERT IFICA TIO N

By signing, I certify that the information con tain ed in this Summary Report for Water

Rep lenishment Reassurance for Mis Amri t Bottler' s Pvt Limited, Faizabad (AB PL- Faizabad), is

accurate and complete to the best of my knowledge, information, and belief. This report has been

prepared in fulfillmen t of the requirements of Standard (OU-SR-035), and OU-RQ-035-PRG

Water replenish assurance process requi rements. I hereby approve it for submission.

Certifi ed and signed on OpI Februa ry 2022
for Mainstay Dev elopment Consultants Pvt. Ltd .

Dr ViJ'ay Digllally signed by
DrVIJayBhaskar

Bh k Dale: 2012.02.0 1as ar 174428 +05'30'

Dr. Vijay Bhaskar

Chief Execut ive Officer

fvl.'linstay Development Consultants Pil l Ltd, CIN: U7-1 900AP2010PTC066782 Regd. Office' #38-::>2, Saimkpun PO, Secun · e r a ~ ' '' d .

Pin: SeD 094. Tclanqana Slate , India. 'Nww.mainstayin.com, Email: info0Jmainstayin.com T<2I : 040-48510808 Mob: +91- 94-1 05:"7787.
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Jfainstoy Development Consultants
fOU R ~ u s r AI N A B l l I Tv P A R T N E R

VIIATER REPLENISHIVIENT REASSURANCE SUM M ARY REPORT -2021

Annexure - I
List of Projects Assessed (Exit- 1021)

----- r--- - ---r---- -I
. - - -- - - - ._- --.-- _. _ .,.,...- • _ _ • .• • _ - - __A --r'- . . - - - - - __ __

SU'olo! Project ID Project's
Location

i Design Recharge 3P validated Rech a r g e ,
"lame Potential in ( m3/yr) potential (m3f"r) I

I Amila Talab Makdampur 2,311 2,311
2 Bharwa Tal ab Bhaizani J ,554 1,554
3

UPSI23(a)
Tajan TaJab Sarwan 2,110 2,110

4 Khudwa Talab Bh aigani 11 ,940 11,940

5
Bargadhia

Palia 1,695 1,695
Talab

6 UPS401 Vali Talab Sari 33 ,9J 5 33,915

7 UPS402
Jairambaba

Urmarupipur 10,260 10,260
T alab

8 UPS403
Miyatara

Bh adosara 13,6 80 13,680
T alab

9 UPS404 Holtara Talab Severa 17,JOO 17,100
10 UPS405 Bauna Talab Alipur Khaiuri 21 ,304 21,304
J 1 UPS406 Dhara TaJab Sa ri 5,700 5,700

12 UPS408
Kaithan wa

Tendha 20,550 20,550
Tal ab

13 UPS409 Bhokri Talab Sindh aun a 13,462 13,462

14 UPS410
Khoncha

Sindhauna 14, 80 8 14, 80 8
TaJab

15 UPS411
Khula stara-I

Sindhauna 9,300 9,30 0
Talab

16 UPS412
Khulastara-II

Sindhauna 9,300 9,300
Talab

17 UPS415J(c) Kuberi Talab
Urva Vaish ya-

20,16 9 20, 169
Haringtongunj

18 UPS415J(d)
Achar K a Urva Vai shya-

27 ,456 27,456
Talab Haringtongunj

19 UPS415J(e)
Shukal Ka Niyamatpur-

14,625 14,625
Talab Haringtongunj

20 UPS415J(f)
Panbharia Soh an Saloni-

6,300 6,300
Talab Haringtongun j

2 1 UPS415 F(g) Banjani Talab Parsawa-Milkypur 10 ,08 0 10,0 80
22 UPS415 F(h) Tara Talab Parsawa-Milkypur 25,500 25 ,500

23 UPS415J(i)
Mahadevan

Pars awa-Milkypur 9 ,576 9,576
Ta1ab

24 UPS415 F(b) Sazara Talab Jamuha-Milkypur 10 ,05 0 10,050

25 U PS4 16 Marha Nadi
Jalapur Mafi-

1.82 .5 65 1,82,5 65
Bik apur
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Summary of RWH at Faizabad upto 30th Dec,202l

S.No Pro ject 10 Pond 's Nam e
locatio n Recharge Pote ntia l in Ar ea

Com pleti on Date
Vi liege's Name Cub.M t r. Sq.M t r.

Remark

A) Community RWH Project of Faizabad Plant at Barab anki : Through World Visi on
1 Ami la Mak dampur 30.05.2010 2,311 38x33.5
2 Bharwa Bhaigani 30.052010 1,554 39x32
3 UPS123(a) Taj an Sarwan 30.0 5.2010 2,110 42 .62x37.58
4 Kh udwa Bhaigan; 30.05.2010 1 1,94 0 39x32

5 Bargadhia Palia 30.05.2 010 1,695 37x26

Tot31= 19,610 Now = 17649

B) Comm unit y RWH Proj ect aro und arou nd Faizabad City:

1 UPS401 Vali Talab Sari 27.0 5.10 33,915 170x90

2 UPS402 Jair amb aba Talab Urmarupi pur 2006.10 10,260 60x60

3 UPS403 Miyatar a Talab Shadosara 20.06.10 13,680 80x60

4 UPS404 Holt ara Talab Severa 26.0610 17,100 80x7 5

5 UPS405 Bauna Talab Alipur Khajuri 26.06.10 21,304 115x65

6 UPS406 Ohara Talab Sari 17.06 .10 5,700 50x4 0

7 UPS408 Kait hanwa Talab Tendha 22.07 10 20,550 100x60

Tot al= 122,509

Recharge Pote nt ial in Area
S.No Pond's Name Ville ge's Name Compl eti on Date

Cub.M t r . Sq.Mtr.

cl Community RWH Project around around Faizabad City : New Projects Completed 2012 -13

1 UPS409 Bhokri Sindhauna 15.05 .2013 14,850 72x62

2 UP5410 Khoncha 5indha una 15 .05.20 13 16,070 60x60

3 UPS411 Khulastara -I 5indha una 07.06.2012 10,800 60x50

4 UP5412 Khu lastar a-II 5indhau na 07.06.2012 10,800 60x50

Total = 52,520

d) Community RWH Project around around Faizabad City: Projects Completed 2015

5.No Pond 's Name Vill ege 's Name Com pleti on Date
Recharge Pote ntia l in Area

Cub.M tr . Sq.M tr.
1 UPS415J ( c ) Kuberi Talab UN a Vaishya-Haringtongunj 30.07.2015 20,169 83x8 1

2 UPS415 F ( d ) Achar Ka Talab UN a Vaishya-Ha ringtongunj 30.07.2015 27,45 6 104x88

4 UPS415 F ( e ) Shukal Ka Talab Niyamatpur- Haringto ngunj 30.07.2015 14,625 75x 65

5 UP5415 F ( f ) Panbharia Talab Sohan Saloni -Har ingtongunj 30.07.2015 6,300 50x42

6 UP5415 F ( g ) Banjani Talab Parsawa -Mi lkypur 30.08 .201 5 10,080 60x56

7 UPS415 F ( h ) Tara Talab Parsawa -Mil kypur 30.08 .201 5 25,500 100x85

8 UPS415 F (I ) Mah adevan Talab Parsawa-Mil kypur 30.08.2015 9,576 57x4 2

9 UPS415 F ( b ) Sagara Talab Jamuh a-Milkypu r 30.08 .2015 10,050 67xSO

Total= 123,756

New-e) Rainwater Hal\lesting through Bunding, Recharge Trench & Recharge Shaft- Marha Nadi : Project Completed 2016

1 UPS416 M arh a Nadi Jalapur Mafi-Bikapur 30.06 .2016 182565 Im'15 M-B und

Grand Total=1 498,999
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Amrit Bottlers Pvt Ltd, Ayodhya
Progress Report of Miyawaki Forest

S. No. Work Progress

1. Selection of Site Selection of 3000 SOM Land done

2. Land Preparation Appro x. 4 feet Digging of Selected land done for the

aeration of soil, loosening of soil , weed destroying

etc.

3. Soil Test ing Soil testing done for soil prepa ration

4. Leveling Work Level ing of soil completed

5. Soil Preparation Mixing of perforators , Wate r retainers, Fertilizers

and micro-organisms in Soil is completed

6. Purchase of Native Purchase of 12,000 Native Plant Spec ies

Plant Species completed. Plant species are given below:

Sagwan, Kat sagwan , Seesam, Akasia , Kas ia,

Guta il, Chibil , Kanji, Sirsa , Awala , Neem , Jamun,

Nimbu , Amrud, Bans , Arjun , Palas h, Kachnar,

Chiwan , Jangal Jaleb i, Kaner , Gudha l, Aaam and

Champa

Fruit and Flowe r plants are planted to maintain the

animal and birds ' diversity in Miyawaki forest.

7. Plantation 12000 plant sapl ings was planted as per Miyawaki

forest techn ique

8. Mulching Mulch ing is under process as per Miyawaki forest

technique

9. Tie the Plant with Stick Tie with Stick is under process as per Miyawaki

forest technique

10. Watering and Regu lar Watering and Maintenance done as per

Maintena nce requirement
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Plantation

Detail of planted species:

Species Numbers Species Numbers Species Numbers

Sagwan 1195 Seesam 963 Kasia 890

Kat sagwan 798 Akasia 928 Gutail 1750

Chibil 1115 Sirsa 1596 Neem 30

Kanji 847 Awala 120 Jamun 25

Nimbu 58 Amrud 30 Bans 10

Arjun 1295 Palash 130 Kachnar 20

Chitwan 10 Jangal Jalebi 50 Kaner 20

Gudhal 20 Aaam 98 Champa 25

Total 5338 Total 39 15 Total 2770

Grand tota l 5338 + 3915 + 277 0 =12023
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Abhinav Anand <abhinav.legal@gmail.com>

Additional Submissions filed by M/s Amrit Bottlers Pvt. Ltd. in O.A. No.584/22 [Durga
Prasad Yadav & Ors. vs. State of Uttar Pradesh & Ors.]
1 message

Abhinav Anand <abhinav.legal@gmail.com> Wed, Aug 23, 2023 at 11:55 AM
To: csup@nic.in, rofaizabad@uppcb.com, dmayo.up@up.gov.in

Sir /Madam,

Kindly find attached herein the Additional Submissions to be filed by the Respondent No.5 /Project Proponent i.e. M/s Amrit
Bottlers Pvt. Ltd. before the Hon'ble National Green Tribunal, New Delhi in O.A. No.584 of 2022 titled as "Durga Prasad Yadav &
Ors. vs. State of Uttar Pradesh & Ors."

Regards,

Abhinav Anand
(Advocate)
Mob: 9582416270

Additional Submissions - Amrit Bottlers.pdf
21641K
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